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of Foodgrains
[Sh. Sukh Ram]

under public distribution system should be
only for the poor people of our society. We
have always been emphasizing that there
has to be monitoring and there has to be
surprise check also. We are also doing it.
The Secretary of my Ministry and | myself
have visited certain States and made sur-
prise checks also. But this is the responsibil-
ity of the State Governments and we have
been requesting the State Governments to
mak? surprise checks. | do not have the
figures but a number of shops have been
raided and some people have been prose-
cuted under the Essential Commodities Act.
Goods worth crores of rupees have been
confiscated. If | remember right, essential
commodities worth Rs. 40 crores were con-
fiscated during the last year.

There was a point that ads also should
noli from part of the price structure. As far as
essential commodities, that is, wheat and
rice are concerned, | do not think there are
ads for them. There may be other items on
which ads may be there. But as you know,
the Consumer'Protection Act, which is the
most progressive law in our country, takes
care of it. As far as wheat and rice and
concerned, there are no ads fund no price is
added on account of ads.

Kumari Mamata Banerjee has raised
one point that since the population is in-
creasing, we also should increase the allo-
cation of foodgrains. As | stated earlier, this
support price is to save the farmers from
distress sales. If it is a sellers’ market, then
the Government also has to compete and
purchase the foodgrains at the price preva-
lent in the market. But we are just saving the
farmers from distress sales. Since lot of
foodgrains is available in the open market,
people have to depend on the open market
also. Food is a State subject and the State
Governments also should take care of the
shortfall. it should not be expected and
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should not be the responsibility of the Cen-
tral Government to meetthe entire gap inthe
demand and supply in a particular State.
There is no zonal system here and people
are purchasing from the surplus States and
taking it to other deficit States also.

| am not aware of tha scarcity of kero-
sene oil. | can pass on this complaint to my
colleague who is dealing with the subject.

Asfaras West Bengalis concerned, |do
not have the figures as to how much quantity
is given. But West Bengal is the second
highest taker of foodgrains in the country.
We have been meeting th demand of the
Waest Bengal but it is not possible to meet
hundred per cent of the demand because
they have to depend on the open market
also.

So, sir, Ithink I have met all the pointthat
were raised here. | have tried to remove
whatever misunderstandings for apprehen-
sions the hon. Members had.

18.57 1/2 hrs.

BUSINESS ADVISORY COMMITTEE

[EnglisH
Sixty-eighth Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMARTION AND BROADCASTING
(SHRIH.K.L. BHAGAT): Sir, | beg to present
the Sixty-eighth Report of the Business
Advisory Committee.

18.58 hrs.
MESSAGES FROM RAJYA SABHA
[English)

SECRETARY-GENERAL: Sir, lhave to
report the following messages received from
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the Secretary-General of Rajya Sabha:-

(i)

(i)

*In accordance with the
provisions of sub-rule (6)
of rule 186 of the Rules of
Procedure and Conduct
of Business in the Rajya
Sabha, | am directed to
return herewith the Ap-
propriation (Vote on Ac-
count) Bill, 1989, which
was passed by the Lok
Sabha at its sitting held
on the 17th March, 1989,
and transmitted to the
Rajya Sabha for its rec-
ommendations and to
state that this House has
no recummendations to
make to the Lok Sabha in
regard to the said Bill.”

“In accordance with the
provisions of sub-rule (6)
of rule 186 of the Rules of
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Procedure and Conduct
o' Business in the Rajya
Sabha, | am directed to
return herewith the Ap-
propriation Bill, 1989,
which was passed by the
Lok Sabha at its sitting
held on the 27th March,
1989, and transmitted to
the Rajya Sabha for its
recommendations and to
stat3 that this House has
no recommendations to
make to the Lok Sabha in
regard to the said Bill.”

MR. DEPUTY SPEAKER: The House
stands adjourned to reassemble tomorrow
at 11 A.M.

18.59 hrs.
The Lok Sabha then adjourned till Eleven

of the Clock on Thursday, March 30, 1985/
Chaitra 9, 1911 (Saka).
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